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It\! T H~ CEN'I'RAL ADi-UN IS'J.'RAT IVE. 'rR IB1Jl\IA.L 
'J CD Hi?l...fd BENC I-f I J U) 1-Jl?l.iF~ ,. 

OJ\. No. ; 231/1998. Date ·Of Ocder: 27.9.1939 

- Shri J .D" 
56 years, 
J cd hlJUr .. 
G .. E. (I:),. 

Kawatra Sjo L:it;.e Shr:i. Trilok Chc:,nd Kawatra aged c.bout 
Rfo Qua_rter _No .. 1384, Shaitan Singh Enclave Army Area, 
Presently serving on tr..e post of A .. Eo in the office of 
JOdhyLU:'. 

Versus 

1. Union of India, t;.hr:6ugh the .Secretary~ 
Ninistry· of De fence .. Ne\¥ Delhi .. 

2. Station Corrmander, Station l-i9adquarters, 
Ja:J.hcur & . ~ . 

3. Corrmander ~'iiorks Engineer· (Army) , 
11ultane Line, Jodhpur. 

4. U .A .. B.S ~9.. (Army) ; Joj.hpur. 

•• R:e spondent s. 
--

~-------J'4r. S .. K ... Ha li 1):, counse 1 for-t he applicant .. 

:Mr. Vi nit Hathur, counse 1 for the respondents .. 
,_ 
. -' 

l-l.')n 'b le r1r. A- K. I.JJi sr: a, Judicia 1 !1ember. 

Hon 'ble ~Jr. Gopal Singh, Administrative H3mber. 

PER HON 1 BI.li. M'.. ,, G OFAL SINGH : --- ----........ -----··--. 

Applicant, J .. D .. F-avJatr a, has filed this application 

under section 19 of -"t: he .i-\d min istr a·tj_ ve T:c ibtm.:;~ls Act; 19 85, 

priaying for sett1ng aside the impugned order dated 18.5.1998 

(i:\nnexure A/1.), date:!d .20.6.,1998 (Annexure A/2) and dated Nil 

(Anne xure A/3) • The appl:Lce.nt has also prayed for a direct ion 

to the respondents to allciv the applicant ·to cont.im,.1e to stay 

in qua;r:-ter No. 1384. in s .. s ... Enclave and. also to refund the 

market rent already recovered from the salary of the applicant 
. ' 

\vith intere_st at the rate of 18 percent :r.er annum. By v,ay of 

interim relief, the CiPPlicc::int has prayed for staying the 0_p9ra-
. . 

tion of impugnE!d on:1er dated 18.5.1998 (Annexure Ajl) and for 

{cq.d(+. ~ 
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a direction to tre resporrlents not to recover market rent 

from the salary of the applicant till final decision in 

this CA.. 

---f'\ ;;--..-:-: . 
By(" out\ ti-rrter im order dated 21 • 9 .1998, the op:;r at ion 

-...ft-

of action of recovery of market rent in :pursuance Of Annexure 

A/1, A/2 and A/3 was stayed e 

Applicant • s case is that he was posted from Jabal,r.:.ur 

to Jodhpur and he joined at JOdh}.::>ur on 2 1.4.1997. The 

applicant was allotted quarter No. 1384 in s .. s. Enclave vide 

respondents letter dated 16.6.1997.. Befor~ allotrretmt of the 

said quarter, an undertaking was taken from the applicant to 

the fOllOtling effect :-

··~uarter No. 1384 in S, S~Enclave is a temporary allot­
rrent upto 31.12. 97 and I vdll shift to the alt~rnate 
accommOdation \when the sarre will be allotted to rre" 

The respondents vide their lettc:?r da·ted 17.4.1998 allotted 

quarter No. 113/1 at Banar and simul-taneously vide their 

letter dated 18.5.1998, allotment of quarter No. 1384 s .. s ... 

Enclave was cancelled and the applicant was declared as un-

authorised ·occupant of Quarter. No. 1384 S. S. Enclave hith 

effect from 27 .~ .98. In this letter dated 18.5.93 addressed 

to UABSO {l\.), Jcdhpur and endor<Sed to "GE (p) tlo. II, Banar, 

it was also directed that the applicant be instructed to 

vacate quarter No. 1384 immediately otheri.•Jise damage rate of 

rent will be charged with effect from ~7.'1- .. 98. 'I'he applicant 

repr-esented against tO:! allotrrent of ~uarter No .. 113/1 at 

lEanar on 30.5.98 (30.4.98 ?) • This representation was 

rejected and applicant vlas declared unauthorised occupant Of 

quarter No. 1384 S.S.Enclave vide letter dated 18.5al998 

(Annexure A/1) • The applicant again moved a·_ representation 

on 25 .. 7.98 in ·this regard. ,iidthout considering this represen-
, 

'J .. _, . 
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tation of the applicant, th'<::~ respondents issued market rent 

bill for unauthorised occup::tt ion of quc:t.:rter No. 1384 Sw s. 

E.nc1ave. The content1on Of the applicant is that since he 

was occupying only one quarter, he should not be chargt.~d 

damage rent~ I market rent~ 

4.. Notices Here issued to the respondents arrl they have 

filed their reply .. 

5. 4-\\e have heard the learned counsel for the parties arrl 

r::erused the record of the case. 

6· During the argurrents, learned counsel for the applicant 

·­
., -

submitted that the applicant is ready to vacate quarter No. 

' 1384 S,. s.Enclave within 10 days aod move to another quarter 

that may be clllotted to him. It has also been prayed on· 

behalf of the applicant 'that the question of charging market 

---~rent /damage rent may be reconsidered by the respondents. 

~S'i.nce the applicant is nv'W ready to vacate the quarter in 
- ... -;-, 

.. -'~rue st ion, "''e do not consider it necessary to de liberate upon 
-- V r ~~ ,-....... 

, _; , _ _ ~ , . -~<:::.. the issue any further • 
'_:...~ -.-, .,_.,.. 

.--,f.~ . 
J '--=· 

7. In the c ircumst a nee s, of the cclse. v1e disoose ~~o{) . ~ --------
this application ~·lith a direction to the applicant that he 

should vacate quarter No. 1384 SoSoEnclave within 10 days 

from the date of recei.pt. of a copy of this order ar.d the 

respondents would allot him a quarter within the af?resaid 

periOd .to enable the applicant to shift .to the new accommo-

dation. Jtje also direct the applicant to submit a fresh 

representation in regard to market rent I 'damage rent h'hich 

has been levied against him within 15 Q.ays of receipt of a 

copy of this order and simultaneously the respondents are 

directed to consider the above representation and dispose of 

•• 4. 
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the sarre wit h1n tm:ee months from tl~ date of recei.Ft o·f 

damage rent. till the above rrentioned re_presentation is decided. 

8. The :parties ar:e left to bear their o;'1n costs. 

{<t'p:ari~ 
(G .C.'PA L S ~i'J3 I-~) 

BSHBE..R. (A) 

~~~ 
d--7/? (1)' 

(A .. K .. HISRA) 
l·'lSHBBR (J) 


